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आदेश / ORDER 

Per Sonjoy Sarma, Judicial Member: 
 
 
 

This appeal filed by the assessee is directed against the order 

dated 19.07.2024 of the NFAC, Delhi (hereinafter referred to as “ld. 

CIT(A)”) passed u/s 250 of the Income Tax Act, 1961 (hereinafter 

referred to as the “Act”). 

2. At the time of hearing, the learned counsel for the assessee fairly 

submitted that there was a delay of 298 days in filing the appeal. After 

considering the explanation furnished and being satisfied that sufficient 

cause existed, the delay is condoned and the appeal is admitted for 

adjudication on merits. 

3. Brief facts of the case are that the assessee filed his return of 

income for the assessment year 2014–15 under section 139(4) of the 

Income-tax Act, 1961. Subsequently, intimation was issued under 
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section 143(1) of the Act. While processing the return, the Assessing 

Officer disallowed the assessee’s claim of expenditure amounting to 

₹33,02,130, stated to have been incurred towards charitable/religious 

purposes in India, on the ground that no supporting evidence was 

furnished in substantiation of the claim. Accordingly, the total income 

of the assessee was determined at ₹38,28,137 by making an addition of 

₹33,02,130. Aganist which, the assessee filed an application for 

rectification, which, however, was not considered.  

4. Aggrieved by the above order assessee preferred an appeal before 

the Ld. CIT(A), where the learned CIT(A) dismissed the appeal due to 

non-compliance, observing that the assessee failed to controvert the 

findings of the Assessing Officer and did not appear on the date fixed 

for hearing. 

5. Before us, the learned counsel for the assessee submitted that the 

assessee could not properly represent its case earlier and prayed that 

one more opportunity be granted to substantiate the claim of 

expenditure with necessary evidence. On the other hand, the learned 

DR supported the orders of the lower authorities. 

6. We, after hearing the rival submissions and perusing the material 

available on record, we are of the considered view that, in the interest of 

justice, the issue requires fresh adjudication. Accordingly, the matter is 

set aside to the file of the learned CIT(A) with a direction to decide the 

issue afresh on merits, after providing a reasonable opportunity of 

being heard to the assessee. The assessee is also directed to comply 

with the notices issued by the CIT(A) and to furnish all relevant 

evidence in support of his claim. Needless to say, the learned CIT(A) 

shall pass a speaking order in accordance with law. 
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7. In the result, the appeal of the assessee is allowed for statistical 

purposes. 

Kolkata, the 6th February, 2026. 

    Sd/-                                                                Sd/-  
   [Rakesh Mishra]        [Sonjoy Sarma] 

  लेखा सदèय/Accountant Member    ÛयाǓयक सदèय/Judicial Member 
 

 

Dated: 06.02.2026. 
RS 
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